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"IN THE CENTRAL ADNINISTRATIUE‘TRIBUNAL s HYDERABAD BE“CH

"AT HYDERABAD

mA_$33/99_in__0A_1017/36
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DATE_OF ORDER_:_12.7.1999

Betuwesn :=

ees Applicant
. And

1., Union of I,dia, rep. by its Secretary,
To the Ministry of Railway, New Delhi.

2., Tha General Manager, Cantral Organisaticn
Railway Blectrification, Allahabad.

3. TheGeneral Manager (Personnel), Rail Nilayaem,
5C Rlys, Sec'bad.

4, The Chief Project Manager, Railway Electrification,
- Visakhapatnam,

&, Shri D.V.S.Raju
6. Shri K.Venkata Rao
.+« Respondents

Counsel Por the“Applicant 3  Shri G,V.Sekhar Babu

LCounsel for the Respondents 3 Shri N.R.Devaraj, SC Aor Rlys

CORAM : :

THE HON'BLE JUSTICE SHRI D.H.NASIR : UICE*CHAIRﬂAw
THE HON'BLE SHRI HR AJENDRA PRASAD :  _MEMBER (A)
T

(Order per Hon'ble Shri H.Rajendra Prasad, Membef
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(0rder per Hon'ble Shri H.Rajendra Prasad, Membar

Heard Mr ,G.V.Sekhar 8abu, learned counszal f
Applicant and Mr.N.R.Devaraj, learned Standing Couns

Respondents,

2. An order dt.6.5.1992 was passed by the Dy.C

Engineser, Railway Electrification, Vijgyawada, impos
penalty of Rcovery of Rs.12,000/- from the salary of

Applicant in 24 aqual monthly instalments commencing

May, 1992.

3. it is stated that ths entire amount has sin

recovered from the pay of the applicant. GA 1077/96

the Applicant challenging the penalty was disposed 0

Tribunal on 5.2.1999 with the Pollowing direction

In view of the matter, therefore, this DA
disposed with a direction to the Fifth Resg
to causs departmental inquiry to be conduct
the stage of ssrving charge shest on ths ap
within two weeks from the date of receipt ¢
of this order and tot ake all necessary st
expeditiously so that the inguiry could be

L
P

as esrly as possible, The applicant is di

receive the charge sheet, which, in fact,
of the racord of this case., The applicant
h

8

co-operate fully with the authorities in ¢
expeditious conclusion of the eaguiry and

himgelf not give any cause for any delay.

28, This entire exercise shall be complete

later then 30th April, 1999,

v
A

29, the orders which h

been challanged by the applicant in this

In the meantims,

shall remain in suspended animation.,
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In the meanvhils MAs 714, 715 of 1998 in DA 1077/96 wgre

disposed of on 11,9,1998 by following orders :-

"Maantime, the Respondents have released|a
proposed panel for promotion for promogion

to the post of A.E.E. under the 70% quofa
for which purposs a selsction test/int%ruiau
is stated to have been fixed on 25.9.88 for
filling up 5 unreserved vacanciass annoynced
faor 1498,

The applicant apprehends that if all|the
unreserved posts are filled, several ¢f his

juniors may be promoted, yat again, aBove
him. It is a reasonable apprehénsion

and since we have not been sble to defide
this case (DA 1077/96) so far owing tp the
failure of the respondents to fils a pounter
affidavit for two years, we consider [it just,
proper and expedient to direct that dne OC
(unreserved) post of Asst.Electricsl |[Engineer,
notified vide Headquarters, Personnel Branch
L.r.No.P/GAZB07/EL/Vol. VI, dt.5.6.98,|be left
unfilled until the diaposal of this +R.“

It is now revealed that the Disciplinary Authorityfvide order
No.E .252/VVRE /5003/0A/1077/96 dt.29.5.99, has held that the
charges levelled against the applicant could not bel sustained

since no guilt has been established against him.

4. In view of the above disclosurs, the follguing

directions have becoms necessary to be isgusd :i-

(i)The Respondents shall refund to the Applicant
the amount of loss which was recovered|from his
pay in the past. An interest @ 10% p.a.shall
be sanctioned suitab ly on each instalment of

the recovered amounts while ordering the
sanction of refunds. This shall be dopa within
one month from the date of receipt of ja copy

of thisg order; /’
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(iiyﬁcnsider his claim for promotion to the pos

of Asst.Clectrical Engineer on the basis of

(a)his success in the written test/vive-voc

.

which he clsims to have €leared in 1992, andf

(b)in terms of the order passed by this Tribunal
in the MAs supra to keep one Assistant
Electrical Emgineer's post in unrcsaerved category

" st hunfilled. This may be dona witpin 60

days from the date of receipt of a copy of| this

order.
Se Thus the M.A, is disposed of. No order as to|costs.
———-*-'"‘{\:) .1./Z4 435}0»?
(H.RAJENDRA PRASAD) (D.H.NASIR)
A Vice-Chalirman

Membsar
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_ Dictated in Open Court.
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